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Judgement

I.A. No. 9 of 2020 in F.A. No. 156 of 2008

Learned counsel for the appellant submits that inadvertently in place of
respondent no.14, it has been typed as respondent no.10 in this I.A. He further

submits that he will do necessary correction, in course of the day.
Let him do so.

Learned counsel for the appellant submits that this I.A. has been filed for
substitution of legal heirs/successors of respondent no.14, who died on

24.09.2006. He further submits that when it came to the knowledge of the
appellant that respondent no.14 has died, immediately thereafter this I.A.

has been filed. He further submits that the names of legal heirs/successors are
provided in paragraph 5 of this I.A. He further submits that there is

delay in filing of the substitution petition and that is why the prayers for
condonation of delay and setting aside the abatement with regard to

respondent no. 14 are also made.
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Mr. Suraj Kumar, learned counsel for the respondents is present and he is not
having any serious objection if the prayer is allowed.

In view of the above facts and submission of the learned counsel for the
appellant, the prayer is allowed. He is directed to make out necessary

correction with regard to substitution of deceased respondent no.14 within a
week.

Accordingly, I.A. No. 9 of 2020 stands allowed and disposed of.
I.A. No. 7 of 2020 in F.A. No. 152 of 2008

Learned counsel for the appellant submits that this I.A. has been filed for
substitution of legal heirs/successors of respondent nos.1 to 4. He further

submits that the names of legal heirs/successors of deceased respondent nos. 1
to 4 are provided in paragraphs 5, 6, 7 and 8 respectively of this I.A.

He further submits that there is delay in filing of the substitution petition and
that is why the prayers for condonation of delay and setting aside the

abatement are also made.

Mr. Suraj Kumar, learned counsel for the respondents is present and he is not
having any serious objection if the prayer is allowed.

In view of the above facts and submission of the learned counsel for the
appellant, the prayer is allowed. He is directed to make out necessary

correction with regard to substitution of deceased respondent nos. 1 to 4 within a
week.

Accordingly, I.A. No. 7 of 2020 stands allowed and disposed of.
I.A. No. 8 of 2020 in F.A. No. 153 of 2008

Learned counsel for the appellant submits that this I.A. has been filed for
substitution of legal heirs/successors of respondent nos. 7 and 26. He further

submits that the names of legal heirs/successors of deceased respondent nos. 7
and 26 are provided in paragraphs 5 and 6 respectively of this I.A. He

further submits that there is delay in filing of the substitution petition and that is
why the prayers for condonation of delay and setting aside the

abatement are also made.

Mr. Suraj Kumar, learned counsel for the respondents is present and he is not
having any serious objection if the prayer is allowed.

In view of the above facts and submission of the learned counsel for the
appellant, the prayer is allowed. He is directed to make out necessary
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correction with regard to substitution of deceased respondent nos. 7 and 26
within a week.

Accordingly, I.A. No. 8 of 2020 stands allowed and disposed of.
F.A. No. 153 of 2008

It has been reported that respondent nos. 1 and 2 have also died, during
pendency of this appeal.

Learned counsel for the appellant submits that he will file appropriate petition
within four weeks.

I.A. No. 6 of 2020 in F.A. No. 154 of 2008

Learned counsel for the appellant submits that this I.A. has been filed for
substitution of legal heirs/successors of respondent nos. 1 and 2. He further

submits that the names of legal heirs/successors of deceased respondent nos. 1
and 2 are provided in paragraphs 5 and 7 respectively of this I.A. He

further submits that there is delay in filing of the substitution petition and that is
why the prayers for condonation of delay and setting aside the

abatement are also made.

Mr. Suraj Kumar, learned counsel for the respondents is present and he is not
having any serious objection if the prayer is allowed.

In view of the above facts and submission of the learned counsel for the
appellant, the prayer is allowed. He is directed to make out necessary

correction with regard to substitution of deceased respondent nos. 1 and 2 within
a week.

Accordingly, I.A. No. 6 of 2020 stands allowed and disposed of.

I.A. No. 5130 of 2018 in F.A. No. 155 of 2008

Learned counsel for the appellant is not pressing this I.A.
Accordingly, I.A. No. 5130 of 2018 stands dismissed as not pressed.
I.A. No. 8062 of 2019 in F.A. No. 155 of 2008

I.LA. No. 8062 of 2019 has been filed under Section 5 of the Limitation Act for
condoning the delay in filing the substitution petition (I.A. No. 8063 of

2019).

For the reasons assigned in paragraphs 10 and 12 of this I.A., the delay in filing
the substitution petition is condoned.

Accordingly, I.A. No. 8062 of 2019 stands allowed and disposed of.
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I.A. No. 8063 of 2019 in F.A. No. 155 of 2008

Learned counsel for the appellant submits that this I.A. has been filed for
substitution of legal heirs/successors of respondent nos. 3 and 19. He further

submits that the names of legal heirs/successors of deceased respondent nos. 3
and 19 are provided in paragraphs 6 and 8 respectively of this I.A.

Mr. Suraj Kumar, learned counsel for the respondents is present and he is not
having any serious objection if the prayer is allowed.

In view of the above facts and submission of the learned counsel for the
appellant, the prayer is allowed. He is directed to make out necessary

correction with regard to substitution of deceased respondent nos. 3 and 19
within a week.

Accordingly, I.A. No. 8063 of 2019 stands allowed and disposed of.
I.A. No. 8646 of 2019 in F.A. No. 157 of 2008

Learned counsel for the appellant is not pressing this I.A.
Accordingly, I.A. No. 8646 of 2019 stands dismissed as not pressed.
I.A. No. 5 of 2020 in F.A. No. 157 of 2008

Learned counsel for the appellant submits that this I.A. has been filed for
substitution of legal heirs/successors of respondent nos. 1, 2, 7, 8, 9, 10, 11,

13, 16, 17, 18, 20 and 21. He further submits that the names of legal heirs/
successors of deceased respondent nos. 1, 2, 7, 8,9, 10, 11, 13, 16, 17, 18,

20 and 21 are provided in paragraphs 6, 7, 8, 9, 10, 11, 12, 13, 14, 15, 16, 17
and 18 of this I.A. He further submits that there is delay in filing of the

substitution petition and that is why the prayers for condonation of delay and
setting aside the abatement are also made.

Mr. Suraj Kumar, learned counsel for the respondents is present and he is not
having any serious objection if the prayer is allowed.

In view of the above facts and submission of the learned counsel for the
appellant, the prayer is allowed. He is directed to make out necessary

correction with regard to substitution of deceased respondent nos. 1, 2, 7, 8, 9,
10, 11, 13, 16, 17, 18, 20 and 21 within a week.

Accordingly, I.A. No. 5 of 2020 stands allowed and disposed of.
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